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weeks time was allowed LO the applicent to
rejoinder,if any, to the counter,Thereafier,
on 20,4.195"9,2?3.5.1999,16.7.19’39 and on
25,’)q2003iin ansence of the leerned counsel
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None appenred on pehalf OL CLE€ applicant ;
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standing counsel ppearing for the Resp
is present, T .erefore, this Originel Application
is Aismissed fOr deﬁMJAL‘
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